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THE DEPUTY CHAIRMAN :
Now I have to make an announcement. | am
to inform the Members that Shri I. K. Gujral
will make a statement at 5.00 .M. regarding
‘his visits to USSR, Washington, Jordan, Iraq
and Kuwait in connection with the situation
in the Gulf. A supplementary list of business in
this regard is being issued separately.

SHRI N. K. P. SALVE (Maha
rashtra) : Madam,

THE DEPUTY CHAIRMAN :
Just, a minute, Mr. Salve. The Chairman has
permitted two people and they have some
problem of manhandling, not
womanhandling. So | will ask Mr. Santosh
Bagrodia to speak.
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THE DEPUTY CHAIRMAN : | never
said 'statement’. No, no, no, | did not say
'statement’. Don't mislead the House. | did not
say

I said, Twill ask him to

(==t ___ (Interruptions)
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THE DEPUTY CHAIRMAN First, 1 will
have to deal Wlth Mr., Bagrodla

a-;THE DEPUTY CHAIRMAN
et Mr. Bagrodia's problem be

€ 4§ BH VML Tga § ¢

Personnel

solved first. Then | will allow anybody else,
because 'Mr, Bagrodia has written a letter to
the Chairman and the Chairman has
permitted him regarding some problem of
security. The Chairman has also allowed Mr.
Mohammad Afzal. They have their problems
of security. So | will allow them first.
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THE DEPUTY CHAIRMAN :
I have allowed one Member. Please
dont inferrupt him  (interruptions)
g 3y §gm w fafasws
& Afew fafag w1 § G M o
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THE DEPUTY CHAIRMAN :
Don'tdothis{Interruptions)....
Don't do this,
tions) ...

please(Interrup

SHRI S.
dhra  Pradesh)
say something on this...
tions)

JAIPAL REDDY (An
Madam, | want to
.(Interrup

SOME HON. MEMBERS : You
pleasesitdown(Interruptions)...

SHRI S. JAIPAL REDDY : |
am telling the Deputy Chairman
(Interruptions)....

THE DEPUTY CHAIRMAN : All of you,
please sit down.... (Interruptions)... .Let us
not .behave in an unparliamentary manner....
(Interruptions)... Please take your seats, all
of you... .(Interruptions)

Even if it is a very serious thing,
.(Interruptions)even if it is a

very, serious matter, let us behave
in a parliamentary manner(Inter
ruptions). ...

SHANKER
something

SHRI P, SHIV
Madam, | want to say
... (Interruptions)
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THE DEPUTY CHAIRMAN :
It is a complaint of a Member
{Interruptions)... .It is a comnlaint of two
M rnibers, genuine complaint of two
Members.... (Interruptions) ... .and | am
sure... .(Interruptions)

SHRI S. JAIPAL REDDY : Madam, |
am saying something on
this  subject.. .(Interruptions)
Madam, | must be permitted
(Interruptions) ... Madam, | seek your
protection... .(Interruptions)

THE DEPUTY CHAIRMAN

I am protecting you ..(Interrup
tions)------ You speak now (Inter
ruptions) ....

SHRI S. JAIPAL REDDY : Madam, |
sharp the sentiments of Shiv Shankerji and
others.. (Interruptions) .. .This is a very
serious nutter .... (Interruptions) ... You
may kindly ask the Government to enquire
into the matter and let
us know the facts of the case
(Interruptions)... .This is a very se-
rious matter.... (Interruptions)

He is one of our  Members...
(Interruptions)....

SHRI P.* SHIV SHANKER
Madam, please allow me (Inter
ruptions). ...

THE DEPUTY CHAIRMAN
Yes____ (Interruptions)....

SHRI P. SHIV SHANKER : May |
move a motion straightway that the
statement made by the honourable Member
may be referred to the Privileges
Committee and the Government may come
before the Comnittee with the details of the
matter ? We want the Government to come
with the entire details of the matter....
(Interruptions)....

SHRI MAKHAN LAL FOTE
DAR {Uttar Pradesh) : Madam, |
support the motion and it may be
put to vote... .(Interruptions)

Personnel
SHRI KAMAL MORARKA
(Rajasthan) : Madam, | do not
think that the House is divided
on this.... (Interruptions) Ma

dam, | do not think that the House
has to be divided on this because
we all agree (Interruptions)

THE DEPUTY CHAIRMAN :
Just a minute, please (Interrup-

. tions) ----- All of you, please sit down

... .(Interruptions)

SHRI KAMAL MORARKA : Madam,
only two days ago, Mr. Viren J. Shah
raised this matter and that related to the
entry into and exist from Parliament
House
by the Members (Interruptions)

---- A Member of Parliament was
stopped from entering the Parliament
House.... (Interruptions)....

SHRIMATI JAYANTHI NA-
TARAJAN (Tamil Nadu) : Madam, | have
also raised this matter because | was
stopped from coming to the
Parliament House (Interruptions)

by the security guards of the
Prime Minister... .(Interruptions)...
They did not allow me to come
to Parliament.... (Interruptions)

SHRI KAMAL MORARKA
Madam, | think that the Privileges
Committee is going to look into
the matter, (Interruptions)....
the matter referred by Mr. Viren J.

Shah . .(Interruptions)... .It should
be referred to the Privileges Com
mittee ... (Interruptions) because,

in my opinion, the precincts of the
Par.iament hause ultimately come under the
control of the Speaker f the Lok Sabha and
it falls under the jurisdiction of the Speaker
and the police has no jurisdiction in this
area... .(Interruptions) .... First of all, | de
not know how the Delhi Polic can st p any
Member from coming into and g ing out of
the Parliament House ... (Interruptions)...
.This '8 a new concept that has devel ped
now.. (Interruptions)...! am sorry, they
won't agree with me, Madam, and they
won't like what | am going to
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say __ (Interruptions) Th™s has

been happening in the last five years
only.... (Interruptions).... When the SPG

Bill was rushed through here in
Parliament, we all
opposed it (Interruptions)

and we said that you were trying to make
the Prime MVster a Moghul Badshah ...
(Interruptions)... which he was not and that
we were in a

democrat-'c system (Interruptions)
---- Every Member has a rght to

enter and leave the Parliament House

----- (Interruptions) The SPG
should be dspensed with imme
diately ___ (Interruptions)

SHRI  P. SHIV SHANKER
Madam Deputy Cha'rman, | want
to say something (Interruptions)

SHRI RAJUBHAI A.PARMAR
(Gujarat) : What is your Government doing
?... .(Interruptions).. ..

SHRI KAMAL MORARKA : Madam,
I am saymg ...(Interruptions) .... Madam, |
am saying that the SPG should be dispensed
with... (Interruptions)... and the Bill should
be rescinded... (Interruptions) ... That is
what | am saying... (Interruptions). . ..

SHRI P. SHIV SHANKER :
Madam, he is raising a different issue ....
(Interruptions).... He is raising a different
issue altogether ... (Interruptions)...

THE DEPUTY CHAIRMAN : I will
not allow a debate... .(Interruptions) ....

SHRI KAMAL MORARKA : Madam, it
is they who started this.. .  (Interruptions)...
and they are hoist with their own petard..
(Interruptions). .. An MP was prevented from
entering the Parliament House...
(Interruptions)... It may be the President's
security, it may be the Vice-President's
security .. .(Interruptions) .. .and it may be the
Prime Minister's security.. .(Interruptions)...
But all
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this has been created by you .. .(Int-
erruptions) ... You have created this in the
past... (Interruptions) ..You have created
this.. .(Interruptions)...

SHRI P. SHIV SHANKER : Madam, |
want to say something.. (Interruptions)...

THE DEPUTY CHAIRMAN :
Just a minute ... (Interruptions)... Mr. Ram
Naresh ~ Yadav, please sit down..
.(Interruptions).. .The Leader of the
Opposition wants to say something. Please
sit down (Interruptions) ... If the
Members are not going to listen to me, 1 will
close the chapter.. .(Interruptions).. .Take
yours seats, please.. .(Interruptions)

THE DETUTY CHAIRMAN : | would
say that let the Chairman take a decision on
this issue. I am not taking a decision. Let
the Chairman decide. That is all.

(Interruptions)

SHRI P. SHIV SHANKER :
You have raised a different issue. 1 am
raising a different issee. 1 have m wed a
Motion that the two incidents that have been
referred to tday are very serious. They
should be referred to the Privileges
Committee.

THE DEPUTY CHAIRMAN :

Mr. Shiv Shanker, you have made your
ptint. You can't repeat it. The other day a
Member from another party, Mr. Shah, said
that he had written a letter to the Chairman.
I think that if the privileges of the Members
are involved, let the Chairman take a
decision. | would not like to create any un-
pleasantness in the House. Let the Chairman
decide. This is my ruling. Let the Chairman
take a decision on the privileges of
Members. It is not one Member or the other.
It is Members across the party line. Let the
Chairman take a decision.
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SHRI P. SHIV SHANKER : |
appreciate what you haw been pleased to
observe. But nobody has a right to say to a
Member : "who has made you a Member
and | care a tuppence for you as a
Member." These types of expressions are
clearly the matter of breach of privilege of
the members of this House. All of us are
concerned. That is why | moved the motion.
{Interruptions) It is very serious.

THE DEPUTY CHAIRMAN : |
would still request the Chairman to make
an inquiry. After all, he is the custodian of
this House.

SHRI P. SHIV SHANKER : Madam,
the House is supreme. Let the House
decide.

THE DEPUTY CHAIRMAN ; | have
received a Notice of Privilege. | will do my
duty and convey the sentiments of the
entire House to the Chairman. Let him take
a decision. Now my request to you would
be to withdraw the motion.

{Interruptions)

SHRI MAKHAN LAL FOTEDAR : It
has to be voted.

SHRI P. SHIV SHANKER: My very
humble request to you would be to kindly take
the consensus of the House. It is a serious
matter.

THE DEPUTY CHAIRMAN If this matter
is serious, also is the matter very serious when a
Member of Parliament is prevented from coming
into the House. (Interruptions) Unfortunately,
there is no motion to protect the privileges of the
Chair. I wish you will one day move a motion to
protect the pri-- vileges of the Chair also.
(Interrup- tions) Mr. Shiv Shanker, | think
preventing a Member of Parliament to come to
the Parliament which is his primary duty is
another serious offence. If any motion has to be
moved, it cannot be on one isolated
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issue. Another Member just said something.
Shrimati Jayanthi Natarajan said something.
Now we cannot have six motions at the same
time. That is why | would leave it to the
Chairman to take an overall review of the
situation and redress the complaint of the
Members. Please withdraw your motion.

SHRI P. SHIV SHANKER: It is a stage
where we have moved the motion. There
are conventions. My submission is that the
House is supreme. That is why | moved the
motion in the House. It is a serious matter.
(Interruptions)

THE DEPUTY CHAIRMAN : Mr.
Fotedar, | cannot hear you if two people
speak together. Let him say what he wants
to say.

SHRI P. SHIV SHANKER : Should a
Member of the House be treated in this
manner and should be keep quiet ?

THE DEPUTY CHAIRMAN : Should a
Member of the House be prevented from
coming to Parliament.

SHRI P. SHIV SHANKER : | think that
everyone here will agree that it is a clear
case of breach of our privilege. That is why
having regard to the sentiments of the
House, you may kindly refer this matter to
the Privileges Committee after taking the
consensus of the House. This is what | am
submitting for your kind consideration.

THE DEPUTY CHAIRMAN : Mr. Shiv
Shanker spoke on behalf of your party. Let
me allow some other people.

o ATHFT QWEA : T 97 FE
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SHRI GURUDAS DAS GUPTA
(West Bengal) : Madam, | appeal to, the
wisdom of the House, more precisely to -the
wisdom of the Leader of the Opposition, to
kindly consider that this is an issue of
infringement of the- rights, privileges and
everything of the Members of Parliament. So,
let us not divide ourselves on this issue. | am
one with everybody including Mr. Shiv
Shanker for. up holding the dignity of the
House and its Member. Therefore, while
sharing his sentiments, let me - suggest that
this issue be resolved not in an acrimonious
way as we are trying to do it at the moment.
| appeal to you all to please let us have a
little more confidence in the office of the
Chairman. | believe that the Chairman will
be second to none in ensuring that the
privileges and rights of the Members are
upheld.
2
(Interruptions)

Tlo THTHT AT ; dTA, H FAT
AEAr § . .. (saqEm)

Jogwnfa : 79 45 SET 1, .,
(=merereer )

THE DEPUTY CHAIRMAN : | have
asked Atal Bihari Vajpayeeji to speak.

SHRI GURUDAS DAS GUPTA
Instead of resolving this controversy through
a vote, let us decide unanimously that the
Chairman may take appropriate measures. |
still believe that the Chairman will have that
wisdom as to ensure the rights and
privileges of the Members.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir) : You should not
abdicate your responsibility.

THE DEPUTY CHAIRMAN : | am not
abdicating my responsibility. I am all with the
privileges of the Members. | would protect
the privilege of every Member. But there

is. a procedure. It is not only one Member: |
said that everyday Members have been
getting up and complaining. So, altogether
the whole aspect has to be taken up. It is not
only of one Member or another Member's
privilege. Together we will take up the issue.

SHRI SHABBIR AHMAD SALARIA :
You cannot abdicate your responsibility.
You cannot say that the matter will be
decided by the Chairman. There can't be a
diarchy here.
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THE DEPUTY CHAIRMAN :
That is what I alro say.
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THE DEPUTY CHAIRMAN That has
nothing to do with minority.
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AUG. 1990]

to members by Security 198
Personnel

sﬁgiaﬁaf wgenfeAr : s
(mm:;! fra1z gam
(arsna)

=t wee fagrdy qrommY : wEEAT,
| GAGT & | WAL FIE AWICET
FEME FT & & wEE A9 A
T g 7 . (=)

SHRI S. S. AHLUWALIA : He
belongs to a minority community,
and the police officer

THE DEPUTY CHAIRMAN : No, no.
That has nothing to do with minority. |
would object to it. You mean, | am sitting
here as a Chairperson and because | belong
to a particular community, you will
misbehave with me ? No.

wmi) qg ATEANE! AT
&1 wger qA@rg 1. . ()

Mr. Ahluwalia, please do not make it a
minority-majority issue. It is not.

SHRI S. S. AHLUWALIA : It is a
minority issue.

{Interruptions)

THE DEPUTY CHAIRMAN: I sit over
here in the Chair. You mean, any
misbehaviour will be put into that bracket?
No. We are all Members of the Parliament
and of equal rights whether we belong to
any community. | do not agree with it.

SHRIMATI MARGARET
ALVA(Karnataka): We are all Members of the
Parliament—no  majority ~or  minority
community. (Interruptions)

it el o FEwoit (wEvte )
oy Afaw |
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THE DEPUTY CHAIRMAN:

I am sorry. This matter is of a Member of
Parliament. Whether he belongs to any Party,
any community or to any caste, to me, he is
a Member of Parliament. You mean, today,
when | am sitting in the Chair, you are
going to take me as a minority? And you
misbehave with me like that? It is very
unfortunate. (Interruptions)

SHRI P. SHIV SHANKER: Madam
Deputy Chairman.. (Interruptions)

of gl fag st
FATT FT F&LT 2 | WIOFT IAFT
gar T& 2 1. .. ()

THE DEPUTY CHAIRMAN:
I am very sorry.

SHRI P. SHIV SHANKER:
Madam Deputy Chairman.. (In-
terruptions) | have been permitted to say...

THE DEPUTY CHAIRMAN:
Mr. Shiv Shanker, please let me restore
order in the House. Mr. Shiv Shanker and
alt of you, when we talk about Members of
Parliament and their privileges, we talk
about the privileges of the Members. It is
very unfortunate that Mr. Fotedar should
have prompted and Mr. Ahluwalia should
have taken it. | object to it. It is very wrong.

SHRI  S. S.
Madam, it is not.

AHLUWALIA:

THE DEPUTY CHAIRMAN: | will
not permit. 1 will never
permit...

fedt & a9 g7 = faar gar
2 ... (sa=Eum)

SHRI P. SHIV SHANKER: Madam
Deputy Chairman...
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SHRI MAKHAN LAL FOTEDAR:
Because the hon. Member has alleged that
his life was threatened ..

THE DEPUTY CHAIRMAN:
This is not the way.

... ||

e & mA qv & foar w@ar
f& ag aw & ... (sw=waw)

st qTmaeita fag wgaafaat @ ¥
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SHRI P. SHIV SHANKER:
Madam Deputy Chairman, we are concerned
with the breach of privilege of a Member of
this House. This is the simple issue. It is not
a question of the minority, the majority or
anything of that sort. It is the question of the
Member of this House.

THE DEPUTY CHAIRMAN:
Agreed.

SHRI P. SHIV SHANKER: It is that
issue which we are talking here. And,
Madam .. (Interruptions) Let me complete.
The hon. Member had gone and met the
Chairman. The Chairman wanted that he
should make a statement in the House. If the
hon. Chairman were to feel that he should be
seized of this matter by way of breach of
privilege, he could have equally done that.
But he allowed him to speak in the House.
He wanted that the House should know as to
what exactly happened with reference to the
privilege of Member. We are seized of this
matter. It is in this background that | have
moved a motion. It is a clear case of breach
of privilege where the Chairman himself
wanted that the House should know as to what
happened. | have moved a motion and | am
grateful to Mr. Vajpayeee that he has sup-
ported it. The entire House...
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SHRI ATAL BIHARI VAI-
PAYEE: With the amendment. (In-
terruptions

THE DEPUTY CHAIRMAN:
Mr. Viren Shah's case also.

SHRI  P. SHIV  SHANKER:
There is no acrimony  involved.
All of us are interested in safeguar-
ding the privileges of the Members of
this House. It is in this background
that | appeal to all the Members. Let
us unanimously refer it to the
Privileges Committee straight away.
(Interruptions) All the three. | do not
mind. | specfficaMy moved a
motion.  (Interruptions) It is a
question of a Member. If the Go-
vernment wants to make a statement
separately, | would not stop them from
making the statement. But breach
of privilege is entirely a different
thing. The Committee will go into
it. Madam, even according to the
rules, if there is a breach of privilege,
the Chairman will ask the House. In
the House, it will have to be raised
and the House will have to agree to
refer it to the Privileges Committee.
I would  submit that this motion of
mine may be considered
sympathetically and as there appears
to be a unanimity among the
Members, this issue and the other
allied issues—all the three— could
be referred to the Privileges
Committee.

W mew fagrd Iaddt - W
fafrds w0 F awwr §IT oW
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At W Awa fF RE® BT F meEw
I (2 B

WY GRoGofo AT ; Wadt § Y
FL T

st wem T3l arwqal © A §
AT A3, A I@ HAJM T

A fawae  ges (wey gI) o
wowm AT g g

Personnel

qawmafa : 5 &1 ¥ T
LA S R

SHRI YASHWANT SIN HA
(Bihar): Madm Deputy Chairman,
the other day, Mr. Viren Shah raised
a similar issue in the House. The
House was one with him that there
was a prima facie breach of privilege
of the Member and, therefore,—if |
remember aright—there was a
consensus in the House that the
matter should be referred to the
Committee of Privileges of the
House.

Now, a similar issue has been
raised here. Once again, the House,
as one body, without any distinction
whatsoever—majority or minority or
party—feels that this is again a prima
facie case of breach of privilege of a
Member of this House. Therefore,
like in the case of Mr. Viren Shah,
the consensus in the House is that
this matter should also be referred to
the Privileges Committee. They will
make enquiries and come to their
conclusion and punish those who arc
found guilty.

Having said this, 1 would appeal
to the Leader of the Opposition that
there is no need to move a motion, to
press the motion, when there is
complete unanimity in the House that
the matter should be referred to the
Privileges Committee. If the case of
Mr. Viren Shah has not been referred
to the Privileges Committee, let that
also be included. But if it has already
been referred to the Privileges Com-
mittee, the case of Mr. Mohd. Fazal
should also be referred to the Com-
mittee.

SHRI N.K.P. SALVE: Madam,
under the rules, | am afraid, a motion
will have to be moved. | would draw
your attention to rule 190.
(Interruptions) Rule 190(1) says:

"The  Chairman, if he  gives
consent under rule 187 and
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holds that the matter proposed to be
discussed is in order, shall, after the
questions and before the list of
business is entered upon, call the
member concerned, who shall rise in
his place and, while asking for leave
to raise the question of privilege
make a short statement relevant
thereto:"

Then, the second proviso to rule
190 says:

"Provided further that the Chair-
man may, if he is satisfied about the
urgency of the matter, allow a
guestion of privilege to be raised at
any time during the course of a
sitting after the disposal of ques-
tions.”

Unless this is done, under rule 190, it
cannot be referred. Rule 191 refers to
the Committee of Privileges Madam,
this is necessary. If this is not done, it
cannot be referred. If leave under rule
190 is granted, the Council must
consider the question. That means, the
Council itself can consider the
guestion or come to a decision or refer
it to the Committee of Privileges. So,
the third of the options we are wanting
to exercise. Therefore, | fervently
plead that the motion be adopted.

SHRIMATI JAYANTHI
NATARAJAN: Madam..

THE DEPUTY CHAIRMAN : |
had allowed you that day.

SHRIMATI JAYANTHI NA-
TARAJAN: Just for one minute.
There are two things which | want to
bring to the notice of the House. One
is, | take serious exception to what
Mr. Gurudas Das Gupta said that we
should have confidence in the
Chairman, as if those of us sitting here
do not have confidence in him. We
have total confidence in the Chairman,
and therefore, it is wrong to bring the
_Chari1rman in the picture. The point
is, the
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Member has spoken in the House, we
are anguished to know what happened
to him and, therefore, we want it to be
referred to the Privileges Committee.
| reiterate that it was very wrong on
his part to have said like that looking
to this side. All of us have total
confidence in the Chair, | want those
remarks to be taken back.

SHRI  GURUDAS DAS
GUPTA: You have to reiterate the
confidence. {Interruptions)

THE DEPUTY CHAIRMAN:
Now the Leader of the House wants-
to say something. (Interruptions). |
had heared your problem.

SHRIMATI JAYANTHI NA-
TARAJAN: Just one sentence more.
Let me complete. | am sure the
Leader of the House will vyield.
Secondly, what Mr. Morarka said-just
now that this happened" during the
last five years.

THE DEPUTY CHAIRMAN: No,
no, that has not to be referred to
because | know, | have been stopped
for many years on the road. Even
yesterday, you won't believe* they
peeped into my car to see who | am.
So, that is not the problem.

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, let me finish-
Just one more sentence. When | was
coming to Parliament day before
yesterday..

THE DEPUTY CHAIRMAN:
I know that. That matter is on the
record. Do not repeat it. | have herd
you. It is no wuse repeating
unnecessarily. Let the Leader of the
House speak. | allowed Shiv
Shankerji to be heard.

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, let me finish.
Do not stop me now. | was coming to
the Parliament House after going
horae for lunch. | was the first
speaker to initiate the debate on the
National Commission for Women
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Bill. As | was coming down the
Vijay Chowk, the Delhi Police
behaved very badly with me also.
They refused to let me go. | pleaded
with them that | was a Member of
Parliament, | showed them the
identity card, | told them that
I had to initiate the debate and |
was the first speaker after lunch,
there was a sticker on my car
showing "Member of Parliament",
but they said that I would not be
allowed till the Prime Minister
crossed the road. | was not allowed
to go. {Interruptions). | do not
think 1 am a security risk to the
Prime Minister, may be inside Par
liament but not outside. J may ask
questions inside the House but not
outside. {lInterruptions). He is
everybody's Prime Minister. He is the
Prime Minister of India. | do not think
they should stop a Member of
Parliament from attending Parliament.

o3t faqwa a8q : deu, KA ey
fF drex ars Y W FARAY
e A A fafie A af

THE DEPUTY CHAIRMAN: 1
can't allow a debate on this. I am
sorry. Let the Leader of the House say
whatever he wants to say.

st TR siaaw fag (fagre) - wE-
2qr, & st o #F WG 7
THE LEADER OF THE HOUSE
(SHRI M.S. GURUPA-DASWAMY):
I wanted to end the debate earlier, but
you did not call me.

THE DEPUTY CHAIRMAN: |
wanted you to be the last but not the
least speaker.

SHRI SIKANDER BAKHT: That
is why | say, allow me to speak. | have
been requesting you for half an hour.

THE DEPUTY CHAIRMAN:
There has to be some stop somewhere,

SHRI SIKANDER BAKHT:
No, | have got to say something which
is totally different from all this.
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THE DEPUTY CHAIRMAN:
Then you can say it later.

SHRI M. S. GURUPADA-
SWAMY: Madam, | wanted to end
the debate but you did not call me. It
went on and | don't mind about that.

The rights and privileges of
Members are far more important.
They should not be violated at all by
any body and any violation of the
privileges and rights of the Members
should be taken note of, should be
taken very seriously and this House is
naturally concerned with that. Such
instances should not come off and on.
It is not good for the Members of
Parliament that they should raise again
and again matters about violation of
their rights and privileges.

Madam, in this particular case, |
think the whole House is unanimous,
they want to refer the matter to the
Privileges Committee. We have no
objection. | wanted to say it in the
beginning itself and let the matter be
finished, but you did not allow me.

THE DEPUTY CHAIRMAN: I
am sorry to take away your privileges.
I am asking Mr. Sikander Bakht not
to get angry. | will allow him.

SHRI M. S. GURUPADA-
SWAMY: Just a minute. | have not
finished.

THE DEPUTY CHAIRMAN:
Let him sit down. Then you can
speak.

SHRI M. S. GURUPADA-
SWAMY: Madam, sometimes you
must call me in the very beginning
itself and not in the end. Of course, |
come in the end. But sometimes, you
should call me first.

Now, Madam, since the whole
House is concerned about this, which
is but natural, | suggest that the matter
may be referred to the Privileges
Committee.
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THE DEPUTY CHAIRMAN:

No more debate on it. Now the matter
is finished, | have other business to
do. TMY ®E HATIC

I will not allow. | say, I will not allow.

The motion is before the House and the
sense...

T sagm fag 0 A0 Fma
g4 @ifwe o fafaz o

Fwmwwafa % g g

=Y crRwRaT fag o = ag g
oo (vEam) . W W e fE-
Wgr%nﬁﬂmﬁ FEAT ATV
g o gAY § o fredw
@ ¥ ff # 3g 9T IIWT AT !
oo (Tmam).

~ SHRI N.K.P. SALVE: I crave your
indulgence, Madam, to raise a matter...

THE DEPUTY CHAIRMAN:

On all these matters, 1 take the sense of
the House. These matters are referred to
the Privileges Committee.. Now the
matter is over. | have to make an
announcement, Mr. Salve. There is a
letter 1 have received. Just a minute,
please sit down. | have to make an
announcement about Mr. Ajit Singh.

SHRI M.S. GURUPADA-SWAMY:
Just a minute, Madam...

THE DEPUTY CHAIRMAN:

Mr. Leader, first let me make an
announcement. | have to tell the
Members that Mr. Ajit Singh is not
well. So he will not be coming to the
House today for the discussion on the
Industrial Policy.
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It will not be taken
That is all.

st <o wIgw fag : W@, ¥
qia W gy #@ifwg o ., . (eream)

up today.

Irgwrafer : FST ATR & e
oA g7 7 ) Foowwr qm s
(T, g dfsT & 1 TE SE aTe
grHw ® G A )

s QAo HoqtoqEd : HEH,. .,
(swmere)

Yqeeawfy ¢ 57 @, I @
gaw T, afsq @ 1 The Leader of

the House is on his legs.

RE. STOPPAGE OF CRUDE
OIL FROM ASSAM TO
BARAUNI

THE MINISTER OF PETRO-

LEUM AND CHEMICALS (SHRI
M.S. GURUPADASWA-
MY): Madam Deputy Chairman,
some honourable Members raised the
issue of the Assam agitation, I think,
yesterday and, also, the day before
yesterday, my friend here raised the
issue and | tried to react to the
comments made by these friends.
Since | have got a meeting just now,
may | give out my reaction, if you
permit me?

THE DEPUTY CHAIRMAN:
You are permitted.

SHRI M.S. GURUPADA-
*SWAMY: Because they are also
interested in this.

THE DEPUTY CHAIRMAN:
You please do it. There are four
people who raised the issue.

SHRI M.S. GURUPADA-
SWAMY: | am just reacting—this is
not a statement.

Madam, | would like to tell the
House that the Assam students have
gone on an agitation since the 7th of
August and they are picketing near
about oil installations and oil pro-
duction centres. As a result of that,
from 7th to 16th of August we have
lost nearly 49,500 tonnes of crude oil
valued at Rs. 16 crores. And from the
16th to the end of August—I say "end
of August" because they have said that
they would carry on the agitation till
the end of August—the loss of crude
would be nearly 1,07,000 tonnees and
in terms of rupee value it will be Rs.
34 crores. .. .(Interruptions)..

THE DEPUTY CHAIRMAN: No
interruption, please. Let him make-his
statement.

SHRI M. S. GURUPADASWA-
MY: It is not a debate; | am just
sharing the information with the
House.

The total loss will be round about
Rs. 50 crores. Now, the loss of pro-
duction in crude refining, crude pro-
cessing, in Barauni till August 22nd,
that is, yesterday, was about 79,000
tonnes and, in BPRL, 30,000 tonnes.
In rupee value it will be round about
Rs. 41—42 crores.

Now, the main demand of these
students is that we should not build a
loop line, which we are constructing
now in Assam, and they think that by
constructing this loop line we are tak-
ing the Assam oil outside Assam. So,
they say, we should not take oil from
Assam to outside their State. Now, the
loop line is constructed for the purpose
of ensuring smooth supply of crude
oil to the existing refineries so that the
capacity that has been built up already
is maintained all the time. The capaci-
ties of these refineries in Barauni, may
be, Guwahati or BPRL should be
maintained and there should not be
any obstruction or any hindrance. For
that purpose we want to construct a
crude pipeline, and this is not meant to
take extra crude from Assam to-
outside. | am talking only of the
pipeline.



